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THE KERALA ROAD FUND ACT, 2001*
(Act 10 of 2001)

An Act to provide for the «stablishment of a Fund for invesiments in the transport
facility projects in the State, to constitule a Board for admnistration of the said
Fund and o monitor and supervise [he acamties financed from the Fund.

Preamblc —WHEREAs 1t 1s cXpedicnt to provide for the establishmentof a
Fund for investments in the transport facility projectsin the State, to constitule

aBoard for the admmistration ol the said Fund and to monitor and supervise the
activities financed from the Fund

Br. 1t enacted m the Iity-second icar of ihhe Republic of India as
follows :(—

CHAPTER [

PRELIMINARY

1. Short title and commencement.—(1) This Act may be called the Kerala
Road Fund Act, 2001.

(2) It shall be deemed to have come into force on the 7th day of
September, 2001.

2. Dsfimtions.—In this Act, unless the context otherwise requires,—

(a) ‘“Board” means the Kcrala Road Fund Board constituted under
scction 3,

(b) “brdge” means a bridge with permanent structure, including
approach and exit roads, guide bunds and protective works thereto ora bridge
with temporary structure of ferry services, as the case may be, and includes a
bridge across ratlway lincs, roads or wateiwavs, underpass or overbridge ;

(c) “collectng agent’” means any person entrusted with management

and collection of user fee by, any concessioname, his agent, servant or suby
contractors entitled to collect user {ees;

* Recewved the assent of the Governor on the 231d  November, 2001

and puh]‘ishcd mn Kerala Extraordinary Gazctie No. 1833 dated
23rd November, 2001,

34/1318/2002/MC
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(d)  concession agrecment’” meansa tiipartitc agreement among the
concesstonance. the Board and a Government agencv or a statutory body
specifically authorised by Government for the purpose Whereby the Cconcessio-
narre undertakes to finance, construct, mamtam or operate a transport, facility
in accordance with the provisions of this Act ’

() “goncessmnan‘e” mcans a party with which a concesston agreement
isentered into by the Board and a Government agency or a statutory body
specifically authorised by Government [or the purpose,

(1) “constr uction”’ includes new construction, reconstruction, rehabi-
hitation, repatt and mamtenance;

(g) “devclopmentcost’” meansimtial costincurred on the development
of any transport facility project before itisoffered to a person for 1mplementa-
tion and mcludescost mcurredon data collecuon, pre-feasiility srudies or

feasibility studies;

(h)" “cscrow account” means abank account in which cash is to be
deposited or from whtch cash 1s to e withdrawn i the manne: as may be
specified 1n the concession agreement,

(1) “executive committee’’ means the eXccutive committee of the

Board ;
(j) “Fund” mcans the Kerala Road T'und established undes section 6;

(k) “Government’ means the Government of the State of Kerala.

) () “Government agency” meauns a corporation owned or controelled
by the Governmentor a company established by the Government for the purposc
of constructiom or maintenance ol roads or bridges or a highway authority;

(m) “highway authonty” means the highway authornty appointed
unde: section: 4 of the Kerala Highway Protection Act, 1999 (6 of 2000),

(n) “Mcmber Secretary”” means the Member Sceretary of the Board ;

(0) “motor vehicle” means any mechanically propelled vehcle
adapted for use upon roads, whether the power of propulsion 1s tiansmitted
thereto from any cxternal or mteinal source and includes a chassis to whach
the body has not been attached and a tailer,

(p) ‘“‘owner’ mcludes,where the peison 1n possession ofa vehicle s a
minor, the guardian of such minor and n relavon to a vehicle whach 1s the
subject of a hire purchase agrcement, the person in possession of the vehicle

under that agreement,

4
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1

(q) “person” includes a body corporate, a company, a fitm or an
association of individuals whether incorporated or not;

(r) ““prescribed’ mceans presciibed by rules made under this Act,

(s) “‘project management agency’”’ meansthe Roads and Bridges
Development Corporation of Keiala Ltd ,  established by the Government
under the Companies Act, 1956 (Central Act I of 1956),

(t) “regulations’ means regulations madce by the Board under this Act;

u) “road’ means any road, way or land declared as a highway under
scction 3 of the Kerala Highway Protection Act, 1999 (6 of 2000), and includes

any land acquired or demaicated {or construction of a road-
Id

(v) “rules” means rules made by the Government under this Act,
(w) “sectionof road or bridge’’ means a continuous length of road and or

bridge as notificd by the Government 1n the Gazette on which user fee shall be

charged, .

(x) ‘“senior loan’> means a loan m 1cspect of which a claim on assets 1s
prior to the claim on the asscts in respect of other loan and which s specrfied as
such m an agicement {or providing finance, .

(v) “State” means the State of Keiala,
\
(z} “‘subordinatcloan’’ means aloanin respect of which a claim on
assets 15 subsequent to the claim on the assets 1n respect of another loan and
which 1s spcaified as such 1in an agieement for providing finance,

L]
(aa) “‘subsidy’’means financial assistance m cash or kind provided by
the Fund, .

(ab) “‘transportfacility” means, depending upon the case, a bridgeora
tunnel ;ncluding approach and cxit roads thereto or a road or any section of
bridge or tunncl orroad or a specificd combmation of all or some of them;

(ac) ‘“‘using the transport facility’” means, dependimg upon the casc,
passmg over 2 bridge or thiough a tunnel including approach and exit roads
thereto or passing through a road or any section of b1idge or tunnel or road or
a spectfied combination of all o1 some of them,

(ad) “‘user fec’’ means the user fec collected ' accordance with the
provisions of this Act.
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Cuarter Il
KERALA ROAD FUND BOARD

3. Constitution and composition of the Kerala Road Fund Board—(1) As
soon as may bc after the commencement of this Act, the Government may, by

notification in the Gazette, constitute a Board to be called “The Kerala Road
Fund Board™'. ‘

(2) The Board shall be a body corporate by the name aforesaid, having
perpetual succession and a common seal with power, subject to the provisions of

this Act, to acquire, hold and disposc of property, both movable and immovable
and to contract and shall by the said name sue and be sucd.

(3) The Board shall consist of the fol-lowmg members, namely:—

(a) the Chicf Minister ex officio, who shall be the Chairman of the
Board;

(b) the Mmister in charge of Public Works ex Oﬁicio; who shall be the
Vice-Chairman of the Board,

»

(c} the Mimster in charge of Fmance—ex officio;

(d) the Mimster mm charge of Transport—ex officio;

(¢) the Principal Secretary to Government in charge of Public Works
Department—ex officio, who shall be the Member Secretary of the Board ;

(f) the Law Secretary —ex officio;

(g) the Chief Engincer, Roads and Bridges—ex officio;

(h) thrce pérsons nomunated by the Government from among the
heads of financial institutions engaged m the business of infrastructure,

Scheduled Banks or technical or engmcering personnel working in National
leve] mstitutions.

(4) Nominated members of the Board shall hold office duting the
pleasure of the Government

(5) Any nominated member may, at any time, resign his office by
letter addressed to the Chairman of the Board.

(6) ‘Thete shall be an executive committec for the Board consisting
of the following members, namely :—

(a) the Muuster in chargec of Public Works who shall be the Chairman
of the Exccutive Committee:
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(b) the Principal Sccretary to Government m charge of Pubhc
Works Department—ex-officioc who shall be the Vice Chanman of the
exccutive commuittec;

(¢} the Finance Secrctary to Government—ex-officio.

(d) the Law Scarctary—cx-officio | ,

-

(e) the Chicfl Engincer Roads & Bridges—ex-oflicio;

(f} two members nominated by the Boaid fiom among the
nominated members of the Board.

(7) The Board and the executive commiltee shall meet at such time
and place as thc Chairmen of the Board or cxecutive commiuttee, as the case
may be, may decide and shall observe such rules of procedure in regard to

transaction of business at their meetings including quorum as may be
prescribed.

(8) Al quc,stlone at a meeting of the Board and executive comnultlce
shall be decided by a majority of the members present and voting

(9) The Board or the eXecutive committec may associatc with 1t lf
in such manner and for such purposes as may be prescibed by regulations,
any person whose assistance or advice the Board or the eXecutive commuitta
as the case may be, maydesire to have in the performance of any of thar
functions under this Act, and thc personsso associated shall have the right to
take part in the meetings of Board ot the executive commuttec as the casc may
be, relating to that purpose butshall not be entitled to vote.

, .

(10) The project management agency shall* render nccessary

assistance to the Board 1n tle discharge of 1ts functions under this Act

4. Powers and funct.z'ons of the Board —The Board shall have the following
powers and functions, namely:—

(a) to formulate the criteria on the basis of which transport f'xczhty
projects are to be financed out of the Fund;

(b) to take such measures as may bc necessary to 1awse Funds for
transport facility projects;

(c) to raise funds by borrowing money necessary for the duc
discharge of 1ts functions; and

{d) to perform such other functions as may be prescribed.

-
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5. Powers and functions of the Executive Gommittee—~(1) The executive
commuttee shall have the following powers and functions, namely —

(a) to approvc a concesston agreement with respect to a transport
facility project on the basis of the criteria formulated by the Board, and

(b) to sanction funds to 2 Government agency Or & COncessionanc
for construction of a transpo1t faciity and monitor or supervise such tiansport
facility projects and eXpenditurc incurred thereon, '

(2) Subject to such restrictions, conditions and limitations as may be
imposcd by the Board the eXecutive committce shall also exercisc 2ll o1 eny
of the powcers and functions of the Board under this Act.

(3) The execunive commuttee shall also eXercisc such peweis and
functions as may be spectfied by regulations.

Cuaptcr 111
KERALA ROAD FUND

6. Establishment of Fund—(1) As soon as may be after the constitution
of the Boatd, there shall be established a Fund to be called the Kerala Road

Fund
(2) There shall be credited to the Fund,—

(a) all moneys received fiom the Cential Road Fund established
under the Central Road Fund Act, 2000 (Central Act 54 of 2000),

(b) the contribution made by the Government undet sub-scction (3),

(¢) all fees, fines and other amount collected by the Government
as per the provisions of the Kerala Highway Protection Act. 1999 (6 of 20C0;,

(d) all payments made Dy the concessionanc as per the concession
agicement;

(¢) allamount standing to the creditof the Bridges Fund established
undet section 12 of the Kerala Tolls Act, 1976 (6 of 1977);

(f) the user fees collected by the Government agency or the
statutory body under this Act;

~4
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(g) grants or loans or advances made bv the Government of India
or any Institution;

(h) grants or loans or advances made by the Government;

(1) allreturnson mvestments made by the Board dncctly or thiough
a Government agency or statutory body,

() any amountboriowed by the Boaid.

(k) anyother amountauthorised {01 ctedit to the Fund under the
provisions of this Actor rules made thercundel or any other law lor thc time
being ntorce

(3) The Government shell contribute to the Fund every year an amount
cqual to tcn per cent of the tax collected by them in the previous year under
the provisions of the Kerala Motor Vchicles Taxation Act, 1976 (19 of 1976),
and the said amount shall be charged on the Consohdated Fund of the State.

(4) The amountstandmg to the creditof the Fund may be utthsed  for
all or any of the followmg purposes, namely —

(a) for providing financial assistance to a concessionane on behalf
ofa Government agency 1n 1cspect of a tansport facility approved by the
Board.

(b) for mceting any development cost.

(¢) fordefraying the admmistrative expenses of the Board, and!

d) formeeting any cXpendtture as may be prescribed.
§ any cAaj > P

* (5) The balance to tiie creditof the 1und shall notlapse at the end of

the financial year.

(6) All moneys specified m sub-scction (2) and forming pait of the
Fund shall be deposited m any nationalised or scheduled Bank.' Siate Co-
operative Bank or District Co-opcrative Bank or m such other financial msti-
tutions 4s may be decided by the Boaid and ti « said account shall be ¢ perated
Iy the Member Sccretary of the Board in such manner as may be specified by

1egulations-

Provided that the Board may invest any sum not requircd for ymincdhate
use in such securtiesor debentures as may be approved by the Board

7 Accounts and Audit.—(1) The Board shall causc to be maintained such
books of accounts and other books in relation to 1ts accounts and prepaic an
annual statement ol accounts and balance sheet msuch form and in such
manner as may be specificd in the regulations. )
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(2) The accounts of the Board shall be audited by such auditor
appointed by the Board with the permission of the Government.

(3) The accountsof the Board as certificd by the auditor together with
the audif report thercon shall be forwarded annually to the Government and
itshall cause the same to be laid annually before the Legnlatne Assembhy

CHAPTER IV

CONSTRUCTION OF TRANSPORT FACILITIES
AND LEVY OF USER FEES

8  Power of Government agencies and stalutory bodies to enler inlo concession
agreements.—-(1) Notwithstanding anything contained m the Kerala Highway
Protection Act, 1999 (6 0£2000), ox in any othcer law for the tunc being m force,
any Goveinment agency or with the permussion of the Government any
statutory body may enter into a concession agreement in accordance with the
provisions of this Actfor the consttucticn of a transport facility.

(2) When an agreement is cntered mto under sub-scction (1) the
con-esstonance or the Government agency o1 the statutory body, as the con-
‘cesslon agrcement may provide, is entitled to levy and collect user fees on a
moto1 vehicle using the transport facility of such rate, for services or benefits
1 ndeied by him which shall be fixed by the Board considering the expenditure
mvolved in buldimg mamtenance, management and operation of the whole o1
patt of such transport facility, interest on capital invested, rcasonable 1cturn,
the volume of traffic and the pesiod of such agrcement:

[ ]
Provided that the user fees collected by a concesstonaire shall be 1etamed
by lum and utihsed 1n accordance with the provision of the concession
agreement,

(3) The concessionatre or the Government agency or the statutory
body, as the case may be, shall have powers to regulate and control the traffic
in accordance with the provisions contamed in Chaptcr VIII of the Motor
Vehicles Act, 1988 (Central Act 593 0£1988) on the 10ads 01 the bridges and
tunncls together with their approach and c¢xit roads formmg subjcct matio
of such concession agrcement for proper management thercof.

9 Approval of Transport Facilily Projects—(1) A proposal of a Govern-
ment agency or a statutory body for parbictpation by a party m financing
constiuction, 1¢c-construction, Improvisatton, repair maintenance or opcration
of a transport facihity shall be iorwarded through the project management
agency to the Member Secretary along with mformation relating thercto as
may be I)I'CSCI'lbt:d b} regulatlons.

~
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(2) As soon as may bec after the reccipt of the proposal under sub-

section (1), the Member Secretary shall place the same for the consideration of
the exXecutive committee.

{3) Thecxecutive commuttec shall consider 1talong with the concession
agreement and retutn 1t along with the concession agrcement to the Govern-

ment agency or to the statutory body concerned with modifications or
recommcnda.tlon, if any.

(4) The Board and the Government agency or the statutory body
concerncd may enter to a concession agrccmcntw1th a person who is selected
through a competitive pubhc bidding or in the manner prescribed for the
financing and constructionof a transport facility,

(3) A concession agrecment may provide that the Board may revise
the user fees, referred to insub-section (2) ofsection 8 having regard to the rate
of 1nﬂatlon, variation in the rate of torcign cxchange and such other factors,
as may be prescribed.

10. Assistance by Government, etc.—The Government, or a Govemment
agency,or the Board or the statutory body may provide to a concessionairc ora
Government agency or to a statutory body assistance for the financing and
construction of a transport facility in the following manner, namely:—

o
(a) Funded assistance by,—

(1) participating in the equity of the transport facility not
. exceeding forty-nine pcr centof the total equity,

(1) providing subsidy not cxcccdmg twenty-five per cent of thc
costof the transport facility;

(1) extending senior or subordinate loans; or
(iv) such other manner as may be prescribed.
(b) Non-funded assistance by,—

(i) guaranteeing in respect of liability arising outofa concession
agreement ;

(ii) conferring of development rights in respect of any land; or

(iti) such other manner as may be prescribed.
34/1318/2002/MC.
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(c) Other assistance by,—
(1) openmg and operation of csctow account;

(1) providing assistance in obtaining project suppoit from the
Government 1n the form of Government signing a State
Support Agrcement;

() prowviding assistance 1 the form of exemption from the
payment of, or tacilitating deferred paym ent of any tax or
1ec levied Dy the Government under any law, or

(1v) such other manncr as may be prescribed.

11. lanancial securily jor operation and mainlenance of lransport facility.—
Where a provision 1s made 1t a concession agleement requiring the concessio-
naire to operate and maintamn the transport, facility constructed by him for a
period as specificd 1 such agreement, there shall be opened an escrow account
by the concessionaire and the money shall be expended for the mawntenance ot
the transport facibty only mn accordance with the provision n the concession
agrcement or 1n any other agreement. -

12. Transfer of ceriain rights.—Where the transport facihity 1s transferred
to the Government, according to the provisions ot the concession agrecment,
all the nghts of the concessionaire 1n respect of the transport faciuty shall
stand transferred to the Government.

13.  Termunation of concession agreemeni.—(1) Where a concession agree-
ment 1s terminated by the Government agency or Board or the statutory
body without the consentof the Concessionauc or in the absence of any default
by the concessionaire, the concessionawe shall be entitled to such amount of
compcensation for such termunation as specified in the concession agreement. .

(2) A concession agreement may provide that if a default specificd
theremn 1s committed by the concessionaire, the Government agency or the
Board or the statutory body shall, after giving to the concessionaire a reasonable
opportunity of being heard, jhave the rnght to termunate the concession
agreemcnt and,—

{(a) take over the transport facility without repaymg the amount
mvested by the concessionaire mn the equuity and shall assume the hability of the
concessionalrc towards loans taken by him in respectof the transportfacility ;or

(b) ente1 1to a concession agreement with another party, whose
name 1s 1ecommended by the Board, on the same terms and conditions as are
speclﬁed in the concession agreement so termunated.
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14.  Collection of user fee. —(1) The user fces leviable under this Act shall
be collected by the concessionaire, or the Government agency or the Statutory
body as the case may Dbe 1ts agents, servants and sub contractors, in such
manner as may be specified by rcgulattons for such period as may be stated
in the concession agreement

(2) Any person emploved in the management and collection o fuser
fecs undcr this scction shall be liable to the same responsibilittes as would
belong to him if employed in the collection of basic tax . -

Explanation.—In this sub-section basic tax means the basic tax payable
under the Kerala Land Tax Act 1961 (13 of 1961).

(3) The concessionaire, depending upon its constitution, through its
authorised representative shall be responsiblc to ensurc that user fees arc
collected 2t not more than the agiced rates, and the user fee collection is smooth
2nd does not cause undue hardship to the transport facility uscrs and for all
other matters connected with the user fee collection on the transport facility.

(4) Where any user fec is not paid on demand, the collecting agent shall
seizc any motor vehicle on which it is chargeable or any goods carried by such
motor vchicle and if the user fee and the cost arising from such scizure, remains
unpaid for twenty four hours the casc shall be brought beforc an officer
appointed by the Government by notification in the Gazcette to Superintendent
the collection of the user fee.

-

(5) Where a case is broughtbefore an officer undcrsub-section (4), he
may scll the property seized i public auction for discharge of the user fees and
dll expenses occasioned by such non-payment, seizure and sale of the property in
public auction, and any bzalance that may remain after such discharge shall be
returned on demand to the owner of the motor vehicle or goods, as the case
may be:

Provided that if at any time beforce the sale has actually begun, the person
whose property has been seized tenders the amountofall expenses mncurred and
double the user fecs payable by him, the property seized shall forthwith be
released.

15  Exemption.—The Government mzay in public intcrest, by notification
m the Official Gazette, excmpt any motor vchicle from the levy of user fees
under the provisions of this Act

16. Assistance by Police Officers —All Police Officers shall be bound to assisit
the collecting agents and concessionaire When required, 1 the cxccution of
this Act, and for that purpose shall have the same powers which they have in
the excreise of their ordinary police duties.
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17. Power io offer discount on user fees —Any collecting agent or
concessionairc may offer a discount for any period not exceeding one year to
any person for a certain sum to be paid by such person for any motor vehicle
kept by him, on tlie rates of user fees authorised to be levied under this Act,
subject to such conditions and restrictions as may be specified by regulations.

18. Penalties.—(1) Every person, other than collecting agent or
concessionaire, who levies or demands any user fees on any transport facility
shall, on conviction by a Magistrate, be liable to imprisonment for a termwhich
may cXtend to onemonth or with fine which may extend to five hundred rupees,
or with both.

(2) Ever collecting agentor concessionaire who unlawfully demandsa
highcr rate of user fee or under the colourof this Actseizes or sclls any property
knowing that such seizurc or sale Is unlawful, or in any manner unlawfully
extorts money or any valuable thing from any person under the colour of this
Act, shall, on conviction by a Magistrate, be ltable to imprisonmentfor a term
which may extend to six months, or with fine which may eXtend to two
thousand rupees, or with both.

(3) Whoever,—

(i) attempts of using the transport facility without paying the user
fees payable by him under this Act; or

(1) obstructs any collecting agent from discharging his duties
imposed by or under this Act,

shall on conviction by a Magistrate, be liable to imprisonment for a texmwhich
may eXtend to threc months or fine which may c¢Xtend to one thousand rupees
or with both.

(4) No Magistratc shall take cognisance of any offence under this Act
except on a complaint in writing made by an officer authorised by the Govern-
ment in this behalf or by an authorised representative of the concessionaire
depending upon 1ts constituticn, in respect of such tiansport facility being
under user fees imposed.

19  Exhibition of table of user fees and stalement of penalties —A table of user
fees authorised to be taken in rcspect of a transport facility shall be put
in a conspicuous place near the collection booth of such transport facility
legibly writtca or printed in words and figurces in English, Malayalam and
in the language of the locality.

20.  Bar to proceedings.—No suit, prosecutionor otherlegal proceedings
shall lie against any collecting agent or concessionaire fo cnvthing which
is in good faith done o: intendcd to be done under this Act.

‘A
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CHAPTER V
MISCELLANEOUS

21. Prolection of acts done in good faith.—No suit, prosecution or other legal
proceeding shall lie against the Board or any member of the Board for
anything which is done or intended to be done in good faith in pursuance of
the provisions of this Actor any rules and rcgulations made thercunder.

22.  Bar of jurisdiction of Cinil Courts.—No Civil Courtshall have jurisdiction
to settle, decideor deal with any questionor to determine any matter which is
by or under this Act required to be settled, decided or dealt with or to be
determined by the Government or the Board or any officer authorised by
the Governmcnt or the Board. .

23.  Remooal of difficulties—(1) If any difficulty arises in giving eflect to the
provisions of this Act, the Government may, as occasion may require, by
order. do anything not inconsistent with this Actorthe rules made thereunder,
which appears to them necessary for the purpose of removing the difficulty.

Provided that no order shall be made under this section after the lapse of

“two years from the date of commencement of this Act.

(2) Everyorder made under sub-section (1) shall be laid beforc the Statc
Legislature. )

24. Special provisions regarding certain  bridges—(1)  Notwithstanding
anything contained in this Act, where any bridge has been constructed before
the commencement of this Act by any person on 2 build, operate and transfer
basis in pursuance of an agreement executed by him with Government and 2
development authority constituted undcr the Town Planning Act, 1108 (IV of
1108) or the Madras Town Planning Act, 1920 (VII of 1920), such agrecment
shall be deemed to liave been executed under the provisions of this Act and a
user fee may be levied and collected by such person on every vehicle entering
such bridge.

(2) The user fees leviable under sub-section (1) shall be at such rates
and for such period as, the Government may be notification, declare in acco-
rdance with the provisions of the agreement.

‘ (3) The provisions under sub-section (3) of section 8, sections 14 to 20
and section 23 shall mutatis mutandis apply to the collection of user fees under
sub-section (1).
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25  Power to make rulgs.—(1) Thc Government may be notification in the

Gazette, make rules for the purpose of carrying into effect the provisions of this
Act.

(2) Inparticular, and without prejudice to the gencrahty of the foregoing
power such rules may provide for,—

(a)  the term of office 2nd other conditions of service of the members
of the Board ;

(b) the power and duties of the Chawrman, the Mcmber Sccrctary
and other members of the Board;

-
A

(c) any other matter which is required to be, or may be, prescribed.

(3) Every rule made under this Act shall be laid, as soon as may be after
it 1s mafle before the Legislative Assembly for 2 pertod of fourtcen days which
may be comprised in one session or in two successive scssions and if before the
cxpiry of the scsston 1n which it is 5o laid or the session immediately following,
the Legislative Assembly makes any modification n the rule ordcecides that the
rule should not be made, the rule shzall thereafter have effect only 1n such
modificd formor be of no effect, as the case may be ; so however that any such,
modification or annulmentshall be without prejudice to the validity of anything
previously done under that rule.

26. Power to make regulations.—(1) Thc Board may make regulations not
inconsistent with the provisions of this Act and the rules made thercunder, for
cnabling it to discharge 1ts functions under this Act. .

v
-

(2) In particular and without prcjudice to the foregoing power, such
regulations may provide for all or any of the following matters, namely — -

(a) thc time and the place of the mcetings of the Board and rules of
proced ure to be observed by the Board in regard to transaction of
business at its meeting under this Act;

(h) the rate of user fees and the method of collections;

{(c) any other matter which is, or may be, nccessary for the cfficient
conduct of the affairs of the Board.

27. Annual report.—(1) The Board shall during each financial ycar prepaic
in such form and at such time as may be provided by 1egulations, an annual
report giving a true and full accountofits activities in the previous financial
year and copies of such report shall be forwarded to the State Government.

!
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(2) T.ac State Governmentshall causc cvery such report to be Iaid before
the State Legislature as soon as may be after the receipt of the same.

> 28.  Acts and proceedings of Board presumed to be valid.—No act or proceeding
~ ol the Board shall be invalid merely by reason of,—

(a) any vacancy thercin or any defect in the constitution thereof;

(b} any defect in the appointment of a person acting as a member of
the Board;or

(¢}  anyirregularity mits procedure not aflecting the merit of the case,

29.  Amendment of Act G of 2000.~~In the Kerala Highway Protection Act,
1999 (6 of 2000),—

(1) m section 2 after clause (1), the lollowing clause shall be inserted,
namely :—

“(1a) “Kerala Road Fund” mecans the Kerala Road Fund established
under section 6 of the Kerala Road I'und Act, 20017%;

(2) after section 11, the following scction shall be wnserted, namely :—

\

A “V1A  Fees for services or benefits rendered on lughways.—(1) The Government
may, be notification mn the Gazctte Icvy fecs at such ratesas may be laid down
by rules made in this behalf for services or benefits rendered 1 relations to the
use of ferries, pcrmancent biidges, the cost of construction of each of which
1s more than thurty five lakhs rupecs,” temporary bridges and tunncls on
lighways and the use of scctions of highway:

Provided that if the Govermnent is of opinion that it 1s necessary in the
public 1ntcrest so to do, 1t may, by like notification, specily any bridge in
relation to the use ofwhich feesshallnot bcleviable under this section,

(2) Such feeswhenso levied shall be collected in accordance with
the rulcs made under this Act and remutted to the Kerala Road Fund
established under the Kerala Road Fund Act, 2001,

(3) The Governmentmay levy fees under Sub-scct:.ion (I)on all I idges in
respect of whichthe realisation of toll under the  provisions of the Kerala Tolls

Act, 1976 (6 of 1977), 1s completed.”

' 30. Repeal and savmg.—(l) The Kerala Road Fund, OrdinanCc, 2001
~< (34 of 2001), 1s hereby repealed.

(2) Notwithstanding such 1epeal, anything done or any action take1
under the said Ordinance shall be deemed to have been done or taken under

this Act.



